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<b)to(d). TfMCmtralCouncilofHMilh 
and Family Watfara at its maating hald in 
Fabniaiy. 1989 raoommandad that tha 
CantralandStataGovammantsshouidmalw 
k compulaory for all thoaa Joining Govam* 
mant aarvioato sarva fortwo yaars in rural 
araas without any axcaptbn. Tha raoom- 
mandation has t>aan eiiculatad to all oon- 
eamad. So far as information is availabla. 
tha following statas hava mada it obligatory 
for doctors to sarva in njral araas or hava ob- 
tainad bonds from madlcal studants to sarva 
in rural araas after graduation:

(A) Statas which have made h obliga-
tory for doctors to sen/e in rural 
areas for 2-3 years:

1. Gujarat

2. Kerala (1 year)

3. Tamil Nadu

4. Karnataka

(B) States which are obtaining bonds 
from the students:

(a) Maharashtra

(b) Meghalaya

Irrigation Facilitiaa in Rajaathan

407. SHRIMATIVASUNDHARARAJE: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) tha achamaa to p io ^  adaquala 
irrigation facUitias in Rajasthan during th« 
Eighth Plan;

(b) tha physicai targets flxad; and

(c) tha funds earmarked for the pur-
pose?

THE MMISTER OF STATE OF THE 
MINISIRYOFWATERRESOURCES (SHRI 
MANUBHAIKOTAOIA):(a)to(c). ThaEighth 
Plan has not bean finalised.

Nehru Rojgar Yojna

408. SHRI PHOOL CHANO VERMA: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) how much funds woukt be made 
available this year to State Governments 
under the Nehru Rojgar Yojna to be subse-
quently released to Urt>an bodiaŝ for financ-
ing the schemes on micro enterprises, wage 
employment through ‘Housing and Urt>an 
Shelter Upgradation"; and

(b) tha details of the recast Y(^na and 
State-wise targets fixed for the year?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
An outlay of Rs. 119.80 crores has been 
provkte in the Central Budget for the Nehru 
Rozgar Yqjanaduring 1990-91.The Scheme- 
Wise funds proposed to made available to 
various States/UTs during 1990-91 are as 
under:—

(i) Miao Enterprises

(ii) Urban Wage Empkjyment

(ili) Housing & Shelter Upgradatton

Rs. in crores 

Rs. 12.75 

Rs. 58.50 

Rs. 36.00
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(iv) Administrativa and Op«ratk>nal
Expenses (all schemas)

(V ) Reserved to reallocation

(VI) State share in r/o UTs without 
legislature provided by Central GovL

VMHtn A/m mm 

RS.&69

Rs.5.63

Rs.0.23

(b) The details fo the recast Yojana and 
the State-wise targets are indicated in the 
Statement given bebw.

sta te m e n t

Brief Details for Recast Nehru Rozgar 
Yojana

The Nehru Rozgar Yojana has been 
designed to provide employment to the ur-
ban unemployed and underemployed poor 
Kving below the poverty line. During 1989- 
90, central funds were placed directly at the 
disposal of urt>an local bodies (for towns 
piacad directly at the disposal of urban local 
bodies for towns with population above 3 
W(h8) andtothe District Rural Devetopment 
Agencies (DRDAS) in the States other than 
UTs artd Hill states. As far as Hill States and 
Union Territory administrations are con- 
oamed, central funds were released directly 
to the Chief Secretary/Administrator of the 
HWStatas./UT concerned.

2. From the current financial year, 
OMiral funds for NRY will be released to 
StMa Gov«mmants/UTs or to a single State/ 
UT laval oiganisMion designated by them 
for this pwpoaa. According to the Revised 
Guidainat, tha Stale Governments will have 
flaxibMly In aliot*ing these funds to State 
level, C ^ ic t level, local body or to other 
agaACias implementing the schemes of 
Ufban Micro Enterprises and Urban Wage 
Emptoytnant. The detailed procedure for 
transfer of funds and maintaining accounts 
lor tha same will be finalised through States/ 
UTs «o as to ensure

(a) apportionmant of funds within aad) 
State on the basis of urban popuiaflon of 
each district;

(b) timely receipt of funds by impla> 
menting agencies;

(c) that the funds do not lapse; and

(d) prompt release by the State Govern-
ments of their own share of funds for tha 
programme to ensure thatthe pace ofimpia- 
mentation is maintained.

3. The State Governments will have 
full flexibility in determining the appropriate 
organisational arrangements at tha Stala. 
State Level agencies, District Urban Devel-
opment Agencies, Local authorities ale, for 
implementing the scheme of Urban Micro 
Enterprises and Urban Wage Employment.

4. Under the Urban Micro Enterprises 
scheme, special attention would be paid to 
training. The training will consist of demon-
stration and skill upgradation oriented train-
ing programmes. The training profiles wiH ba 
prepared by the District/State Agancias 
keeping in view the demands for diffatant 
types of trades services at the kical level.

5. In view of tha special conditions In 
Hill States, they wouM be permitted to opar- 
ate the scheme of Housing and Sheltar 
Upgradation even in urtMin settlements ba- 
k>w 1 lakh populatbn; this scheme can also 
be made applicable to newly davatoping 
industrial towns on a case-by-case basis if 
such a request is mada by concamad Stata 
Govemments.
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